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Versus

Mr.Vasant B aburao Bankar & Ors.

. Advocate for the Respondents(s]

i. Whether Repor
judgment ?
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2. To be referred to the Reporter or not ?

judgment ?

4. Whether
Tribunai ?

3.  Whether their lordships wish to see the fair copy of the
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South Block,
Al asxr Tatla
AN VY LAGHLAL.

2 The Chief of Air Staff,
Ac.. IY :o\.-} -

No0.25 Equipment Depot,
Air Force Station,

eviali-422 501.

Advocate: Mr.R.K.Shetty
Versus

Nasik Road Chhedi Shiv,
Bankar Maia,

Nasik {Dist.)
Maharashtra State.

0

Nasik Road.
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3. Pnpaf 'T‘f‘imha'k Jadhav,

Post: Pimpalgaon, Ambad,

Dist. Nasik : : Responderits
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Decision by Circuiation
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1I118 II7 1as Decii preieired oy uie ongi al responaeints oi
DA SR5/2001 against the order passed by the Tribunal on 16t
August, 2U01. The only ground for review is that as per the
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2 The order was pasged on 160 Augnst, 2001 bhut the BP

has been fiiled on 5.11.2001 invoiving a deiay of over 2
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condonation of delav. However. we are unable to find any
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justificationl for the delay i filing the R. P and therefore, the

)
same is 1€j ected.

3. Howevel, jrTespective of the above, it shall be open 10 the
original applicants of OA/85/ 2001 to make a reg)resentation to
the original respondents in this regard and the respol
«hall be at liberty to consider the same and pass 2an

appropriate order thereom.

U'NJM,QQ_J\Q

11-1

\G LN Srivas

Member {

ab (& . 16\ v\L
order/W despaiched

to Appiica
icdat; X b’opO’]dcnt (S)
on &J—X ‘1 e’

. "




